NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A. No. 3118 of 2022 in
Company Appeal (AT) (Insolvency) No. 957 of 2022

IN THE MATTER OF:

Mineshkumar M Jagani ...Appellant
Versus
Shreedhar Cotsyn Pvt. Ltd. & Anr. ...Respondents
Present:

For Appellant: Appearance not marked.

For Respondents: Ms. Parul Shukla, Advocate for R-1.

Mr. Krishan Malhotra and Mr. Surekh Kant Baxy,
Advocates for R-2.

With

I.A. No. 3121 of 2022 in
Company Appeal (AT) (Insolvency) No. 967 of 2022

IN THE MATTER OF:

Mineshkumar M Jagani ...Appellant
Versus
Shreedhar Cotsyn Pvt. Ltd. & Anr. ...Respondents
Present:

For Appellant: Appearance not marked.

For Respondents: Ms. Parul Shukla, Advocate for R-1.

Mr. Krishan Malhotra and Mr. Surekh Kant Baxy,
Advocates for R-2.

Cont’d.../



ORDER

02.09.2022: Company Appeal (AT) (Insolvency) No. 957 of 2022 has
been filed against order dated 26.07.2022 by which the Adjudicating
Authority (National Company Law Tribunal), Ahmedabad Bench, Court-2 has
rejected application under Section 9 filed by the Respondent as infructuous.
Company Appeal (AT) (Insolvency) No. 967 of 2022 has been filed against
order dated 26.07.2022 by which the Adjudicating Authority has admitted
application under Section 7 filed by the Respondent.

2. In both the Appeals [IAs has been filed being [.A. No. 3118 of 2022 in
Company Appeal (AT) (Insolvency) No. 957 of 2022 and I[.A. No. 3121 of 2022
in Company Appeal (AT) (Insolvency) No. 967 of 2022 bringing on record the
settlement entered between the parties dated 27.08.2022.

3. Learned counsel appearing for the Financial Creditor submits that
they have settled the matter and they may be permitted to withdraw the

matter.

4. Both the I[.As. are allowed. Settlement is taken on record. The
Financial Creditor/Operational Creditor is permitted to withdraw their
respective applications. The impugned order of the Adjudicating Authority
commencing CIRP dated 26.07.2022 is set aside. Both the Appeals are
disposed of accordingly.
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